AGTS 779 - AV /59

Registered No.-768/97

THE ASSAM GAZETTE

oRYRe
EXTRAORDINARY

A 7
oie TG Qe Awife
PUBLISHED BY THE AUTHORITY

= 188ﬁ't"11 TR, 2 CRTBRA, 2014, 11 ©IF, 1936 (%)
No. 188 Dispur, Tuesday, 2nd September, 2014, Hth Bhad_ra, 1936,(S.E)

GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
LEGISLATIVE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION
The 2nd September, 2014

No: LGL 109/2008/66.— The following Act of the Assam Legislative Assembly which received
the assent of the Governor is hereby published for general information.’

ASSAM ACT NO. VOF 2014
(Received the assent of the Governor on 30th August, 2014)
THE ASSAM ENTRY TAX (AMENDMENT) ACT, 2014
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AN
ACT

further to amend the Assam Entry Tax Act, 2008.
Preambie ‘Whereas it is expedient further to amend the Assam Entry Tax 2;-
Act, 2008, bereinafter referred to as the principal Act, in the manner  Xmof
el L 2008,

It is bereby enacted in the Sixty-fifth Year of Republic of India
" as follows:-

Short title, extent |, (1) This Act may bo called the Assam Entry Tax (Amendment)
‘amd commesce- Act, 2014,

meart
(2) &t shall have the like extent as the principal Act.
(3) It shall come jnto force st once.

Dssertion. of 2 InthcpnwpﬂActaﬁetm9,ﬂ:efolhwingmm9A

new seetion A shall be inserted, namely:—
“ 94, mcmofTaxes,whhpﬁmWOfb
State Government, may by notification in the Official Gazette,
formulate simple procedure for the collection of entry tax on entry
of specified goods into any local ares made through online.
pudmea&mmdaﬂmu&mmyahomﬁm
colleﬂtouofmw(ﬁvmapamomertbmmmmbutm
bebalfofﬂ:enmpoﬂer.. -

SA;::-IN 3.  Inthe principal Act, in the Schedule,-
(¢) in serial No. 55, in the eotry uader the column Specified
Goids, the opening words and figure “Other goods not
covered by any of the entries sbove, but incloded in the
Schedules of taxable goods attached to the Assam Valuo
Added Tax Act, 2003 sppearing before entries (a) to (9)
thereof, shall be omitted.
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(b) after existing Serial No. 67, the following new serial
Number 68 with entry thereto shall be inserted, namely:—

“68. All other goods not covered by any of the entries of
this Schedule but included in . the schedules of
taxable goods attached to the Assam Value Added
Tax Act, 2003 (Act No. VIII of 2005) excepting
raw materials directly used in the manufacture of
goods other than those. raw materials covered by 4>
existing entries of this Schedule,

S. M. BUZAR BARUAH,
Secretary to the Government of Assam,
‘Legislative Depamnent Dispur.
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